
In the National Company Law Tribunal
Mumbai Bench.

TCP No. 1621637AlCLB/MB/MAH/2016

Under Section 637A of Companies Act 2013

In the matter of

Sigrun Realties Limited Petitioner

.,t' rint vira{F"akon Pvt. Ltd. Respondent

Order delivered on: 18.10.2017

Coram: 1. Hon'ble Shri M.K. Shrawat, Member (Judicial)
2. Hon'ble Shri Bhaskara Pantula Mohan (ludicial)

For the Petitioner Mr. Sankalp Anantwar, Advocate

For the Respondent Mr. Archan Shah, Advocate, i/b Rajani Associates.

Per M.K. Shrawat, Member (Judicial).

ARDEB

1. A Company Petition was filed (CP |62|63TNCLSINB|MAH/2016) on 9b May 2016 by

invoking the provisions of section 637A of the Companies Act 1956 with the Prayers

as follows:-

'fi) bclaE and .onfrm the Emoval of Mt. Altaf AMul Sattat Shaikh and Mr.

Aboobaker Vorajee as DiEctors of the Respondent l,lo, 1 - Conpny, FVRPL

in tenns of the EoGM dated 28,03,2016;

(ii) Delarc and confrm the appoinbnent of Mr, Sh@ib Squeda and ML Shiv

Malhoba as Dirdtors of the Resptdent No. 1 - Congnhy, FVRPL in tetms

of the EOGM dad 28.03.2016;

(iii) Dechre the put@td awinlment of Mr. gagar Pravin Raut ahd one Mr,

let Navnet )asani as Ditdtots ot Respndent No. 1 - Conpny - FyRPL

as uploaded on the website of ROC on 31,03,2015 as null and void;

(iv) Diect the Resryndent ilo,2 - Rrc b Fnit the rEwly appit td Dh&or of

the Respondent No.l Company, Mt, Shoaib Sequeri4 to sign and file Forn

DIR - 12 fot his own aryoinhtent and file be additional change in the

conrysition of the tuard of Dirdtors of Respondent No. 1 Conpany ; and,,t^^('
Page 1 of 3



The Petition was admitted and listed for hearing in the past yeac. Thereafter, it was

communicated by the rival sides in the month of June 2017 that there was a

probability of "settlement", hence sought adjournment. Today, when the matter was

called for hearing, an Affidavit of one Mr. Altaf Abdul Sattar Shaikh dated 4s August,

2017 is placed on record wherein the terms of the "settlement" are enlisted. On the

basis of the said declaration, the Leamed Representative of the Petitioner and the

Respondent have made a noting on the Order Sheet as under :-

"By consent of the patties, the Anpany Ntion No, 162/2016 nay be a owed and

n ade absoluE in tems d prayet clauses and C.A. No, 15/2016 nEy b albwed to be

witfurawn."

For the sake of completeness, the relevant contents of the said Affidavit enunciating

the terms of the "settlement" are reproduced verbatim as follows:-

"i, I a6ept by ren oval as a aedot of Respondent No.l and agre not to aig

any disputes hon the daE of signing the ptesent affidavit with respect to ny

refioval as a At$bt of Respondent l,lo.1.

ii. I withdraw ny ouedions towads the tansfet of 042700 shares of

Respondent No. t hwt Mr. Imtaiz Khda to 5igrun Realties Linid i.e' tll€

Petitiohet and agee not to aise any dispuEs pertaining to tiE same from the

date of signing the present afridavit,

iii. I withdraw my objftions to the Notie dated 2q February 2015 issued by the

Mftionet io ib caqcity as najofty shaeholdet oF Respondent No' 1, fot

rquisitioning EOGN of ResQndent l,lo.1 lreld on 28h March 2016 atu agree

not to nise any dispuEs pertaining to tte same fidn tll€ daE of signing the

present affrdavit

iv. I withdraw my objelioos to the esolutiorc passd in the EOGM of Respondent

No. t held on 2P March 2016 and agt@ nd to Eise any dispuEs peftainiry

to the sane from the daE of signiry the pesent afuawt.

v. I withdraw all tlE guedings initiaM by fie or fild by me on behalf of the

Respondcnt No, I against tle Petihbnet and agre not to initiate any

prdeedhgs eitl@r in ny personal capcity or on MDf of Responknt No. 1

hofi the date of signiog the prcsent alfrdavit against the Mitioner and/or

Res@hdent No. 1

t^I,)
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vi. I withdraw aof or all allqatlrns fiade in ny persoml capcity ot on bhalf of

R6poe l,lo,1 qainst tlE tutitiooet in the prent ptfuitgs or

odE wir.

4. In vbw of tlE afor$aid facB and clrcumstances, I tquest this tlon'ble

Tdbunal to allow me to with*aw the appli@tion btry I.A. No. 15 of 2016

frld in tle @nqny ktition No.162 of 2016 by n e qt khalf of Respontunt

No. 1,"

In the light of the above observations, it is stated that the relief sought in the main

Petition stood redressed. As a result, the Petltion under consideration along with all

the pending Applications stood disposed of as "withdrawn". Further, the Orders

passed by CLB in the past in this case are also hereby vacated.

Petition disposed of accordingly and to be consigned to Records.

rsdl-

4

5

BHASKARA PANTULA MOHAN
Member (Judicial)

Date : 18.10.2017

M.K. SHRAWAT
Member (ludicial)
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